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I  THE CENTRAL ADMINISTRATIVE TRIBUNAL 

CALCUTTA BENCH 

	

4c 	/I 

	

0,ANOe 350/ OSUI 	/2016 

In the Matter of : 

An app ication u/s 19 

ATAct1  1985; 

And 

In the Matter ot 

Sushanta Chatterjee. son. of 

Lae.e Satya Charan Chttrje 

and Late Srnt,Njhzr Bala Devi 

(Chatterjee), aged about 69 

years residing at Phkpar, 

(ear Gopal ber)  

Babkura, p.lI•. 

. App1icri 

Versus. 

Union of IndIa thugh 

Secretary, Ministry of 

North BlOCkr  New Dei:hj41000i 

The Secretary to t 	Go, 

of Indja Miflis try of 

el,. ;'bl.c Grievances & Pen' 

sions, Deptt, of personnel 

& Training.,. North Block, 

De1hj110 001% 

The Accountant Geerl 

(ME), West 8ena1, xndjap 

Audit and Accounts Departrnt 

Treasury Buildings, 2 Govt 



Place 1 West Kolkata-'70000 

4) The Audit Officer(Adnuj 

tration), Local Audit Dept 

Office of the Accuntai,t 

General(R.w, & LBA), 

West Bengal, CGO Comp1ex, 

'CO XM East Wing( 5th flocr) 

Salt Lake, DFBlock Sector 

-I, I(olkta700 064 

) The Chief Manager, 

United Bank of India, Bnkur 

Brnch, P10.& DiSt Barikura 

2iioi, 

. Respondent, 

( 



/ 	No. O.A. 350/01511/2016 
	

Date of order: 15.11.2017 
M.A. 350/00496/2016 

Present : Hon'ble Ms. Bidisha Banerjee, Judicial Member 
Hon'ble Dr. Nandita Chatterjee, Administrative Member 

For the Applicant 	: 	Mr. K. Sarkar, Counsel 

For the Respondents 	Mr. S. Bhattacharya, Counsel 

ORDER 

Ms. Bidisha Banerjee, Judicial Member: 

Mr. K. Sarkar, Ld. Counsel appears for the applicant and Mr. S. 

Bhattacharya, Ld. Counsel appears for the respondents. 

.. ; 
The applicant, a handicapped..child of the deceased employee, has 

sought for family pension in abordanc'e)with ruls. A representation 
" \\ __'_•% 	-.---- 

preferred sometimes In the 	2O12iitill pending consideration as 

submitted by the respondents.-. (The Ld.)Counsel- for the respondents 
,-•- 

submits that the representàôn can be diie ted'to be disposed of with a 

reasoned and speaking order. HoWevér,he submits that the applicant - 	..-..•.-.----- 

should produce a fresh certificate in support of his physical health and his 

nature of handicap. 

In such view of the matter, the O.A. is disposed of with a direction 

upon the respondents to consider the pending representation with a 

reasoned and speaking order within three months from the date of receipt 

of a copy of this order. 

For this purpose the applicant shall furnish a fresh certificate about 

his health from a competent authority within 4 weeks from the date of 

communication of this order. In case nothing stands in the way, let the 

benefits be extended by 1 month thereafter. 
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••. 	5. 	Both the O.A. as well as the M.A. accordingly stands disposed of. 

: 
1 	No costs. 

/6. 	We make it clear that we have not gone into the merits of the matter 

and all points are left open for consideration of the concerned appropriate 

authority. 

(Dr.,Nandita Chatterjee) 
Adrninjstrative Member 

(Bid isha anrjee) 
Judicial Member 
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